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BEFORE THE HON’BLE NATIONAL GREEN TRIBUN‘AL, PRINCIPAL BENCH,

NEW DELHTI.
Original Application No.677 of 2024
Chander Parkash ...Applicant
Versus
Haryana State Pollution Control Board and others ...Respondents

REPLYBY WAY OF AFFIDAVITOF BUTA RAM,DfSTRICT ELEMENTARY

EDUCATION OFFICER, SIRSA, DISTRICT SIRSA ON BEHALF OF

RESPONDENT NO.8.

I, the above named deponent, do hereby solemnly affirm and

- declare as under: -

- RESPECTFULLY SHOWETH:

PRELIMINARY SUBMISSIONS:

1. That brief facts are that in village Ahmadpur, Tehsil and District Sirsa,

there are Govt. Middle School and Govt. Primary School. Both these
Schools a{re situéted side by side. These both schools are surrounded by
hundreds of trees and also many trees are standing in the premises of
these Schools, which were about 30 years or more old. Due to these

trees, the appearance of these schools looks like dense and dangerous

forest.

‘ 2. That on dated 07.02.2023, an application was received in the office of

<A\

the respéndént No.10 i.e., The Head Mistress, Govt. Middle School,
Ahmadpur from some villagers to the effect that in the premises of both
these above said Schools, many trees of Eucalyptus (Safeda), which are
of the heights of about 100 feet, have been heavily inclined towards
Scfloof building and out of which some have been already dried. The

applicant villagers further written in the application that there is

e




apprehension that due to rain or storm, these trees may fell on the
building of Schools causing heavy monetary and loss of human lives.

The copy of application is annexed herewith as Annexure R-1.

. That the respondent No.10, vide letter No.SPL/1, dated 15.03.2023, has

sent the application to the Gram Panchayat for further necessary action.
The copy of letter No.SPL/1, dated 15.03.2023 is annexed herewith as

Annexure R-2.

_That the Gram Panchayat has passed resolution No.20, dated

29.03.2023 to the effect that while sending the resolution to the Block
Development and Panchayat Officer, Block Sirsa, District Sirsa. The
Block Development and Panchayat Officer, Block Sirsa, District Sirsa has
sent the resolution of Gram Panchayat to the General Manager, Haryana
Forest Development Corporation, Sirsa, vide letter No.125, dated
07.04.2023 for further necessary action. The copy of resolution No.20,
dated 29.03.2023 and copy of letter No.125, dated 07.04.2023 are

annexed herewith as Annexure R-3 and R-4 respectively.

That after due communications between the answering respondent and

the General Manager, Haryana Forest Development Corporation, Sirsa.
Thereafter, the General Manager, Haryana Forest Development
Corporation, Sirsa has prepared a marking list of the 73 trees proposed
to be cut and the reserve price of the said trees has been fixed as
Rs.1,33,007/- and the same was received in the office of answering
respondent with the proposal that if the same is agreed to, the
agreement will be returned in triplicate after signing the same, vide
letter No.1009, dated 27.09.2023. The copy of letter No.1009, dated

27.09.2023 is annexed herewith as Annexure R-5.

. That thereafter, after following due process, total 29 trees, which were

extremely dangerous to the lives of the school inmates,
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children/students and general public have been cut. Out of 73 trees,
only 29 trees have been cut and the trees that were cut used to fall in
the middle of the road to school and causing problems for students in
their journey to school. After cutting these trees the present application
has been moved by the applicant, hence the further process of cutting
of the rest of the trees has been stopped immediately.

REPLY ON MERITS:

I. That regarding contents of para No.I of the application, it is submitted
that entire process of cutting of 29 trees has been carried out in a legal
and lawful manner by following the due process. Detailed reply has been
given in the preliminary submissions.

II. That regarding contents of para No.II of the application, it is submitted
that applicant has moved a totally false and frivolous application.

III. That contents of para No.III of the application are matter of record.

IV. That regarding contents of para No.IV of the application, it is submitted
that applicant has supplied the wrong facts before this Hon’ble Tribunal.
Sub Parawiswe reply is as under:

A.That contents of sub Para A are wrong and incorrect. Detailed reply
has been given in the forgoing paras.

B.That contents of sub Para B are wrong and incorrect. As a matter of
fact, the General Manager, Haryana Forest Development Corporation,
Sirsa has prepared a marking list of the 73 trees proposed to be cut
and the reserve price of the said trees has been fixed as
Rs.1,33,007/-vide letter No.1009, dated 27.09.2023/Annexure R-5.

C.That contents of sub Para C are wrong and incorrect. Though the

marking list of 73 trees proposed to be cut has been prepared but

\
< only 29 trees have been cut by the forest Nigam.



D.That contents of sub Para D are wrong and incorrect. Detailed reply
has been given in the forgoing paras.

E.That contents of sub Para E are matter of record. However, the
applicant has no right to move the false applications. Detailed reply
has been given in the forgoing paras.

E. That contents of sub Para F are denied for want of knowledge.

G. That contents of sub Para G are matter of record.

H.That contents of sub Para H are matter of record.

1. That contents of sub Para I are matter of record.

J. That contents of sub Para J are denied for want of knowledge.

K.That regarding contents of sub Para K, it is submitted that the trees
were cut by the forest department after getting the due permission
from respondent No.7.

L. That contents of sub Para L are denied for want of knowledge.
However, it is submitted that the trees were cut by the office of
Manager Haryana Forest Corporation, Sirsa, that is a Govt. agency,

after getting the due permission from respondent No.7.

M. That contents of sub Para M are matter of record.
N. That contents of sub Para N are matter of record.

O. That contents of sub Para O are wrong and incorrect. The applicant

has got no valid reason or ground to file the present application.
That regarding contents of para No.V of the application, it is submitted
that applicant has got no valid reason or ground to file the present
application. Sub Parawise reply is as under:
a). That contents of sub para (a) are wrong and incorrect. Detailed reply
has been given in the forgoing paras.
b). That contents of sub para (b) are wrong and incorrect. Detailed reply

has been given in the forgoing paras.
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c). That contents of sub para (c) are wrong and incorrect. Detailed reply
has been given in the forgoing paras.

d). That contents of sub para (d) are wrong and incorrect. Detailed reply
has been given in the forgoing paras.

e). That contents of sub para (b) are wrong and incorrect. As a matter
of fact, the lives of the student are in great danger due to likely hood
of said trees falling at any moment. Detailed reply has been given in
the forgoing paras.

f). That contents of sub para (f) are wrong and incorrect. Detailed reply
has been given in the forgoing paras.

g). That regarding contents of sub para (g), it is submitted that
permission was granted to cut the trees by respondent No.7 in
accordance with law and procedure.

h). That contents of sub para (h) are wrong and incorrect. As a matter
of fact only 29 trees have been cut. Detailed reply has been given in
the forgoing paras.

i). That contents of sub para (i) are wrong and incorrect. In his enquiry
the District Development and Panchayat Officer has observed
irregularity not the illegality in the matter.

j). That contents of sub para (j) are wrong and incorrect. Detailed reply
has been given in the forgoing paras.

k). That contents of sub para (k) are wrong and incorrect. Detailed reply
has been given in the forgoing paras.

). That contents of sub para (I) are wrong and incorrect. Detailed reply
has been given in the forgoing paras.

m). That contents of sub para (m) are wrong and incorrect. Only the 29
trees which were liable to be cut have been cut. Detailed reply has

been given in the forgoing paras.
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n). That contents of sub para (n) are wrong and incorrect. Detailed
reply has been given in the forgoing paras.

0). That contents of sub para (0) are wrong and incorrect. Detailed reply
has been given in the forgoing paras.

VI. That the contents of para No.VI are matter of record.

VIL. That contents of para No.VI are wrong and incorrect. The applicant
is not entitled to any relief as alleged in this para. Detailed reply has
been given in the forgoing paras.

It is, therefore, prayed that present application may kindly be

dismissed, in the interest of justice.

Deponent
Y’/'T_K{\
(Buta Ram)c
Place: Sirsa District Elementary Education Officer,
Date:26.09.2024 Sirsa.

...On behalf respondent No.8
VERIFICATION:

Verified that contents of paras No.1 to 6 of the preliminary
submissions and para No.I to VII of the reply on merits of the above
reply by way of affidavit are true and correct to my knowledge based on
the information derived from the official records. No part of it is false

and nothing has been kept concealed therein.

Deponent
(Buta Ram) ¢
Place: Sirsa District Elementary Education Officer,
Date: 26.09.2024 Sirsa.

...On behalf respondent No.8
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TRANSLATION.
Annexure R-1.
Dated 07.02.2023

To
Mrs. Head Teacher, Village Ahmedpur
Sirsa.

Subject- For cutting of big white and dry trees
and old trees in GMS and GPS school in
village Ahmedpur.

Sir,

We all villagers want to draw your
attention towards both GMS and GPS schools.
There are big white trees in GMS and GPS
village Ahmedpur school. Whose length 1is at
least 100 feet. These white trees are leaning
over the building and along the road, big white
trees are standing and leaning over the road.
The length of many white trees is more than 100
feet. And other trees are also standing in the
school, many of them have grown. There are also
dry trees standing in the school. Due to storm,
there is a fear of 1life and property. Many
trees are leaning over the school building and
have also fallen on the building and there is a
fear of life and property. The condition of the
school is like a jungle. Other trees are also
standing in the school. Dry trees should also
be cut. You should take departmental action
under you if there is any loss of life and
property. It will be the responsibility of the
school staff and the head of the school. We
request you to take action as soon as possible.
This work is very important and necessary for

public interest.

All the villagers,

Dismu. Off

Sirsa
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Annexure R-2.

GOVT. MIDDLE SCHOOL,
SCHOOL CODE:2993

AHMEDPUR (SIRSA)

No.Spl.1/15.2.2023 Dated:15.02.2023.

To

The Gram Panchayat,
Ahmedpur.

Subject: Regarding Trees of the School.
Sir,

In reference to above said letter you are
requested to there are so many trees are old
and Dbecame weak and there 1is an always
apprehension of their fallen or Dbroken because
prior to it so many sprig have already been
broken or by way of wind old trees have been
fallen down. Hence in future 1f any such
occurrence is happened by which any person can
suffer any loss of his life and property then
-the school/SMC/School Staff and Head of School
will not be held responsible and the Gram
Panchayat village Ahmedpur shall be held
responsible. Hence you are requested to take
necessary action in this matter.

Thanking you,

sd/- Sd/-
Head Teacher, E.S.H.M.
Govt. Primary School, G.M.S.,
Ahmedpur (17603), Ahmedpur (Sirsa) .
Sirsa.
Distt. Ele, E‘jl.i, Ofr

Sirsa
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Annexure R-3.

GRAM PANCHAYAT, AHMEDPUR

BLOCK, SIRSA, DISTRICT SIRSA (HARYANA)

No.20 Sarpanch;Sandeep Kumar Dated:29.3.2023

Copy of Resolution No.20 Dated:29.03.2023.

Passed by- Gram Panchayat Ahmadpur Block/
District- Sirsa.

That it is said that the Sarpanch told that
in the village Government 10" Secondary School
that there are trees of Safeda. Which are near
the school building and some of trees are dry
and can fall up anytime, which can harm the
school children. We should discuss about this.
After discussion, the present Panchayat decided
that the said trees should be uprooted. The
possession may be taken from Forest Department,
Sirsa.

A copy of resolution may kindly Dbe
forwarded through B.D.& P.O. Sirsa to General
Manager, Haryana Forest Development Corporation
(GM HFDC). It is accepted.

Sandeep Kumar Sd/- Hindi, Kuldeep Chand Panch
sd/- English, Sanjeev Kumar Panch Sd/- Hindi,
Amandeep Kaur Panch Sd/- English, Pooja Rani
Panch Sd/- English, Sukhvinder Panch, Sd/-
English, Suman Rani Sd/- English, Sandeep Kumar
Panch Sd/- English, Asha Rani Panch Sd/- Hindi.
Quorum is complete.

It is certified that the copy received 1is
original. Appearance in the proceedings book.

Sarpanch Sandeep Kumar
Gram Panchayat, Ahmedpur
Sd/— Gram Sachiv.

: \NRANC
Distt. Ele. Edu. Off

Sirsa



Annexure R-4

BLOCK DEVELOPMENT AND PANCHAYAT OFFICER
SIRSA.

General Manager,

Haryana Forest Development Corporation,
Sirsa.

No.125 Dated 7/4/2023.

Subject; For submission of copy of resolution.

In the above said subject resolution No.20
dated 29.03.2023 received from Gram Panchayaty
Ahmedpur is hereby forwarded to you for

information and necessary action accordingly.

Sd/-

B.D.P.0O., Sirsa.
sd/-
Sarpanch
Gram Panchayat, Ahmedpur

Block Sirsa.

Distt, B\

\
Ele. Edu. ofr
Sirsa
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Annexure R-5.

Office of General Manager,
Haryana Forest Development Corporation,
Sirsa.
Office: Forest Complex, MITC Colony, Sirsa.
Ph. E-mail address:-hfdesirsa@gmail.com

Serial No. 1009 Dated:27/09.2023.

To
District Elementary Education
Officer, Sirsa.

Subject: - Regarding sending the contract for
cutting trees in Government
Secondary School, Ahmedpur.

Reference:- Your letter No.Estt-4-23/9098
dated 22.09.2023. .

Regarding the above subject, as has been
written in the letter referred by you about the
felling of trees in Govt. Middle School,
Ahmadpur. Therefore, three original copies of
the contract for felling of trees in Govt.
Middle School, Ahmadpur are sent with this
letter stating that if you agree to get the
trees felled at the prescribed price, then sign
the contract and send the three original copies
back to this office, so that further action can
be taken regarding felling.

Attached : Above.

sd/-
General Manager,
Haryana Forest Development

Corporation, Sirsa.

Endst.No.101 Dated 27/09/2023.

A copy is forwarded to Shri Bhim Singh V.R.
along with copy of Annexure with instructions
that after getting the signature of the
concerned officer, the Code cf Evidence should
be sent to this office within three days.

sd/-
General Manager,
Haryana Eonmerst Development

Corporation, Sirsa.

=
[hszigifkﬁbwoﬁ'

Sirsa
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Gereral Manager, Haryana forest Development Corporatiorn,

(v ~

R S
AGIGLE MEN

r

Agreement between Govt. Middle Schont, Avsaipir, Disticr Elementary Education Officer,

Shga And -

We agree to sell trees (Plants) standing in our lano siivated Govl. Middie School, Ahmadpur, an the

following rates fixed by the Corperaticii. whice 15 shown against cach class as under:-

{(GreeaTreesy
[ I ™ | Volume | f ]
S.N | Girth | Noso of 4™ ;ln_-- - | Towl Rate per ‘
o Species i Cass | Trees | = | Yolume | Trees{Rs] | Toral Amount |
’ Cms. | (Nosy. | . (vis! =
o A Bl (- S .
1 Shisham : v .1 00s | 006 ' 149 | 14300 |
v 1 T n1a | o044 | 381 | 351.00 |
| 4L S A . :
TR - | o057 057 | 3790 379000 !
A | a1 | 113 | 113 | 7578 757800 |
h - 1A 1 283 283 | 22106 |  22306.00
o Tetal | 5 . 473  33984.00
l EE T 5 - ==
| 2 Misc. w1 2 | oad_| 028 185 [ 25000 |
i, 4 | 057 , 057 | 668 ' 6620 7|
o L A ki3 | 13 | 1368 | 135800 |
Total | 4 98 | | 233602 |
. ' ! ]
3 Ailanthus, ' w : non L
[ | JaalFicus, Frash, [ - _O - R o | R :
" | BedemPapn W __1 1 057 087 ! 486 ECTE
' Alstonia, ! ) l |
. A 113 Liz | g5 | 995 013 ',
| I Y SOOI ¥
_ | | - | |
4 Euc. o100 060 | 246 | 147600 |
|
I .
' " CAZT
: I - g':‘SC‘_ I
I I - TTi710 e
L. ' _ 276 . 5.0
i 3900 390 | 5735 .
'___!>__'—‘ ———— -
| |
-
| 1 i Shisham [
| '.'r.t:a!
2 | Misc. I v
_ Tl.‘id';_ I
L  m _ D.DryTrees 83% |
" pianthas, B
! | Jaal,Ficus, Frash, !
‘ = | Badam Papri . o 1) s L 25
i Istonia,
| | C/samia
| L e bg—— R
e |
| | o ]

Sirsa {on behalf of the Forest Co rporation).

)2




. R | _ 13

‘_4 T Ew | 2029 | & [ 005 . 000 . 2 | 000

7079 | 1 | 04i0 . 042 | 557 | 557.00

16119 | 2 | 0950 | 190 | 1986 33720

" Towl | 3 | | 232 | | 452900

{ ~ D.Dry Trees 65% 2943 8 |

! D.Dry Trees G. Total 65% i6 | aa ' 7557- 00____1

| Green & D.Dry Trees G.Total __i_ | | 6240 | a3z007 |
1 Fzlling will be completed within a period of three monthy from the dates of taking posscssicn
of the trees. In case of agriculture crops standing in the area, period will be extended till the varesting
of the crop.

& The Seller will not make any alteration in the poundary of the area where trees are located or
deface remove or obliterate and the marking on ifie trees.

3 The girth measurements. after checking by the General Manager/Managing Direcioc will be
final and no alteration will be made.

1 The seller will not cu: any :rees, saplings in the area or lop the branches, leaves <ic. of the
trees sold. If any trees are found 1o be deducied from the final payment.

S If there is any dispute about any trees during feiling, the price of such trees will be deducted
at the time of final payment.

6 The trees will be cut at gronnd level in Eucalyptus and other species will be uprooted.

7 Though every precaution wiil be taken while felling the tree. So that felling tree do r.ot dampage
ary Electric wire or any structures even then if there ic any damage due to accidental felling Corporation
will not bear such damage.

8 All Pavments above Rs. 20000/- will be made by cheque issued by the General Manager/
Chief General Manager/Managing Director of the Corporation.

9 If there are any disputes, such cases will be referred to the Conservator of Forests West Circle,
Hisar in whose Jurisdiction the area falls for arbitration. whose decision will be binding on the seller and
The Corporaticn.

10 All legal action will be within the jurisdiction of District of Sirsa.

11 Any Discrepancy found during handing over charge of any lot will be rectified accordingly

whenever fina! payment is made by the Corporaticn.
x_’ﬂ IL -
Signature of Gea,a 41 vianager, ¢ " 5
District Elerr% 1\%“&“}01 Officer
Haryana f‘{)i}:ﬂ De\uopme: t T ’
r":w...»
Corporation Litd., Sirva T 'f' £ ek earny
/ , ( 3
v : 1Tql
Witness No. 1 .. 40 %70, S./{/j G Witness No. 1 oveiiininnn el QV\I
............................ Glh ot ~-\JGL - {'ﬂ ’ 3
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